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Record of Proceedings

At the outset, the learned senior counsel for the Petitioner submitted that the
present Petition has been filed, inter-alia, seeking appropriate directions upon
Respondent No. 1, PTC, for payment of the Late Payment Surcharge (‘LPS’)
accrued in favour of the Petitioner on account of the delayed payments of monthly
energy supply bills by the PTC, in terms of the provisions of billing and payments
and late payment surcharge provided under the PPA.

2. After hearing the learned counsel for the Petitioner, the Commission directed

as under:

(a) Admit. Issue notice to the Respondents.

(b) The Petitioner to serve a copy of the Petition on the Respondents, who may
file their replies to the Petition, if any, within four weeks, with a copy to the

Petitioner, who may file its rejoinder within four weeks thereafter.

(b) Parties to comply with the above directions within the specified timeline and
no extension of time shall be granted.
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3. The Petition shall be listed for hearing on 19.4.2024.

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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